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THE INDIAN RAILWAYS (AMENDMENT) ACT, 1964

No. 12 oF 1964
) [12th May, 1964]

An Act further to amend the Indian Railways Act, 18g0.

BE it enacted by Parliament in the Fifteenth Year of the Republic
of India as follows:—~ :

1. This Act may be called the Indian Railways (Amendment) Short title.
Act, 1964.

9 of 1€9o. 2. In section 66 of the Indian Railways Act, 1890 (hereinafter Amend-
referred to as the principal Act), in sub-section (1), after the words gggglﬂfm
“be supplied with a ticket”, the words “by a railway servant or an
agent authorised by the railway administration in this behalf” shall
be inserted.

3. For section 70 of the principal Act, the following section shall Substitu-

be substituted, namely:— . ngrnlr 2£c-

- tion for
section 70,

“70. A ticket against which reservation of a seat or berth frohibi—'
has been made, or a return ticket or season ticket, shall not be ;lgz?inst
transferable and may be used only by the person for whose transfer of

journey to and from the places specified thereon it was issued: %ﬁfﬁzfg

Provided that nothing herein shall prevent mutual transfer
of seats or berths reserved against proper tickets by passengers
travelling by the same train.”.

4. For section 114 of the principal Act, the following section Substitution

shall be substituted, namely:— ;chgg\;lv cor
section 114,
“114. (1) If a person, not being a railway servant or an pepaity for

agent authorised by the railway administration in this behalf,— trljailsfer of
1CKets.

(a) sells or attempts to sell any ticket or any half of a
return ticket, or

(b) parts or attempts to part with the possession of a
ticket against which reservation of a seat or berth has been
made, or any half of a return ticket, or a season ticket,
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be punigshable with imprisonmeént for a term which may extend

‘to three months, or with fine which may extend to two hundred

and fifty "‘rupees, or with both, and shall also forfeit the fare
which he may have paid and the ticket which he may have sold
or attempted to sell.

(2) If a person purchases any ticket referred to in clause
(a) of sub-section (1), or obtains the possession of any ticket
referred to in clause (b) of that sub-section, from any other
person, not being a railway servant or an agent authorised by
the railway administration in this behalf, he shall be punishable

with imprisonment for a term which may extend to three

months, or with fine which may extend to two hundred and fifty
rupees, or with both, and if the purchaser or holder of any ticket
aforesaid travels or attempts to travel therewtith, he shall forfeit
the ticket which he may have purchased or obtained and shall
be deemed to be travelling without having a proper ticket with
him, and shall be liable to be dealt with under section 113.”.
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